lN THE CENTRAL ADMINlSTRATIVE TRIBUNAL

ERNAKULAM BENCH

0. A. No,_960 of 1993 .

DATE OF DECISION__ 28=4=93

€ Sivadasan Applicant (s)

M i4¢
r PS ,BJ.JG Advocate for the Applicant (s)

The Chief Poggggster General,
Kerala €irgle, Trxvandrum Respondent (s)
and. others

M CN Radhakrishnan, ACGSC  ajyocate for the Respondent (s)

CORAM :

The Hon'ble Mr. AV Haridasan, 3udiciaf.'. Member
' and

The Hon'ble Mr.R Rangarajan, Administrative fMember

1. Whether Reporters of local papers may be allowed to see the Judgement 73 @
2. To be referred to the Reporter or not?

3. Whether their Lordships wish to see the fair copy of the Judgement? N

4, To be circulated to all Benches of the Tribunal ? A/

JUDGEMENT

]

Shri AV Haridasan, Judicial Member

Though the applicant had préyed for several reliefs
in this b.A., when the appiication came up for hearing to-day,
learned counsel for the applicanta submits that the applicant
would be satisfied, if the respondents are directed to
finalise the Annexure A2 pfecaedings within a reasonable time

that
andzgi/}s not pr9531ng for the cthérrel;efs.v

2 tearned ceuﬂsel for the respondents agreed that the
a r
appllcatlon can be disposed of uith/dlrection to Respdﬁ ent-3
L

to take a final deCLszon on the Annexure-A2 proceedings

within a reasonable time.

th



2

'3 In the light of the above sdbﬁissian,'weh
'dlspose of this applxcatlon dlrecting Reépondent-S
ta flnallse the preceedlngs 1n;t1ated by zssuaﬁce

of Annexure 32;um§h1n a period of two mm@ths from the

déte'bf communicétion of this'order. A _ \
4 " There isgno order as to costs. .
N S——C {0
: (R Rangarajan) _ A (AU Haridasan) :
Admlnlstratlve Nember © Judicial Member
) 26.4.93
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